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PaBdit Tbakur Das Bhargava: I
voting for ayes.

Ch. Ranbir Singh (Rohtak): I am 
voting for noes; I do not know how 
it has reflected. N eutral.... (.Inter
ruptions.)

Mr. Depnty-Speaker: If he does not 
know how it is reflected there, he 
should not worry. Now, I shall put 
clause 13 as amended to the vote of 
the House. The question is:

“That clause 13, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 13, as amended, was added to 
the Bill.

Mr. Deputy-Speaker: There is an
other amendment heid over—No. 19. 
I shall put that to the vote of the 
House. The question is:

Page 7,—

“omit lines 11 to 19.”

The motion was negatived.

Mr. Depaty-Speaker: The question 
is:

“That Clause 21, as amended, 
stand part of the Bill”

The motion was adopted.

Clause 21, as amended, was added to 
the Bill.

Shri B. Gopala Reddi: Sir, I beg to 
move:

“That the Bill, as amended, be 
passed.”

Mr. Deputy-Speaker: The question 
is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

14-S8 hr*.

BANARAS HINDU UNIVERSITY 
(AMENDMENT) BILL

Mr. Depaty-Speaker: The House 
will now take up the Banaras Hindu 
University (Amendment) Bill, 1968 as 
reported by the Select Committee. 
Four hours have been allotted for all 
the stages of the Bill.

Shri Braj Raj Singh (Firozabad): 
Five hours.

Mr. Deputy-Speaker: One hour at
the discretion of the Chair. Now, I 
would like to take the sense of the 
House as to how these four hours 
should be distributed among the 
various stages.

Shri Braj Raj Singh: Four hours t'or 
general discussion.

Mr. Deputy-Speaker: And nothing
for the clauses? For the present, we 
have to divide the four hours we 
have got.

Shri Braj Raj Singh: 3J hours and 
half an hour.

Mr. Deputy-Speaker: There ought
to be some time for the clauses also. 
I think three hours may be allotted 
for the general discussion and one 
hour for clause-by-clause considera
tion and the third reading also.

The Minister of Education (Dr. K. L.
Shrimali): Sir, I beg to move:

“That the Bill further to amend
the Banaras Hindu University Act,
1915, a; reported by the Select
Committee, be taken into consi
deration.”
Sir, in making this motion, I would 

not like to take the time of the House 
and go over all the arguments which 
I advanced in introducing this mea
sure. The Select Committee has fully 
considered this Bill and has made two 
major changes in the Bill. One re
lates to statute 29 of the draft Bill 
with regard to the constitution of the 
Selection Committee. In the draft 
Bill it was stipulated that the Selec
tion Committee should consist of such
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persons as the Executive Council 
might appoint, and the procedure to be 
followed by the Selection Committee 
in making recommendations was to 
be determined by the Executive Com
mittee, and if the Executive Commit
tee was unable to accept any recom
mendations made by the Selection 
Committee, it should record its rea
sons and submit the case for the- 
Visitor’s final orders.

There was a great deal of discus
sion in the Select Committee, and 
ultimately it was decided that the 
composition of the Selection Commit
tee should be specified, and the pro
vision which has now been made is 
more or less on the same lines as 
those laid down prior to the promul
gation of the Banaras Hindu Univer
sity (Amendment) Ordinance 1958, 
except that there is no Visitor’s nomi
nee on the Selection Committee, and 
the Treasurer will not sit in the
Selection Committee for the appoint
ment of the Registrar.

The second important change which 
has been made by the Select Com
mittee is with regard to the Screen
ing Committee. There has been a 
great deal of controversy in the House 
and there was a controversy in the 
Select Committee also with regard to 
this provision, and ultimately the
Select Committee decided that the
Screening Committee was not a good
name for a university body, and there
fore it has been renamed as Review
ing Committee, and I have accepted 
this provision.

The re-draft of this clause brings in 
the Solicitor-General to the Govern
ment of India into the picture, and 
the clause as it stands now provides 
two opportunities of being heard—first 
by the Reviewing Committee and
then by the Executive Committee. The 
Solicitor-General will satisfy himself 
that a prima facie case exists before 
the machinery of the Reviewing Com
mittee is set in motion.

To my mind this provision provides 
a very valuable safeguard. I am most
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anxious that there should be no 
harassment of any kind and that the 
ends of justice should be fully met. 
The members of the Executive Council 
who were holding teaching, admini
strative and other posts in thf> univer
sity on 14th June 1958 have also been 
brought within the scope c f this 
clause, and it has been further pro
vided that they cannot take part in 
the meetings of the Executive Coun
cil in which recommendations of the 
Reviewing Committee relating to them 
are considered I would like to sub
mit that as far as the Reviewing Com
mittee is concerned, this provision is 
essential and indispensable if we want 
to meet the situation which has arisen 
in the university.

The reports of the ex-Vice-Chancel- 
lors are before us. The report of the 
Mudaliar Committee is before us, and 
for the last several years factionalism 
in the university has not allowed any 
Vice-Chancellor to function effectively. 
This situation has to be met if the uni
versity is to survive. If we are in
terested in the future of the univer
sity, I think we have to get rid of 
those undesirable elements in the 
university which are responsible for 
undermining the morale and the dis
cipline in the university today.

When the Bill was referred to the 
Select Committee I had hoped that 
after the changes made in the original 
Bill there would be unanimity of 
opinion. I think it would be a good 
thing if this Parliament could set up 
a convention that as far as the uni
versities are concerned, we should 
take a non-partisan view.

Shri Bhaj Raj Singh: The con
vention that you should not interfere.

Dr. K. L, Shrimall: I am coming
to that. He will have plenty of oppor
tunity to reply.

A university does not serve any one 
particular group or one particular 
party. It serves the whole society,
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and, therefore, when we are discus
sing matters which relate to a univer
sity, it will be better if we can take 
a dispassionate and detached view 
and not treat them in a political 
spirit.

I am sorry to say that some of the 
hon. Members, while giving their 
Minutes of Dissent have subordinated 
the larger interests of the university 
to the narrow interests of the party. 
I will try to explain why I am saying 
this.

The Select Committee has a^ded a 
new provision that when allegations 
of the nature referred to relate to a 
member of the Executive Council who 
was holding any teaching, administra
tive or other post in the University on 
the 14th June 1958, the Executive 
Council shall, without considering the 
allegation, refer the case of such per
son, together with the copy of the 
allegation, to the Solicitor-General to 
the Government of India Th;s pro
vision brings the Vice-Chancellor, 
Pro Vice-Chancellor and the Trea
surer within the ambit of the provi
sion. Nobod} is left out. Even after 
this provision, the hon. Members, m 
their Minutes of Dissent, ha a  de
manded that the present Vice-Chancel
lor should be removed.

What is the fault of the present 
Vice-Chancellor? You have appoint
ed a Reviewing Committee. The 
Reviewing Committee is going into 'he 
case of all persons—not only teachers, 
but the present Vice-Chancellor, Pro 
Vice-Chancellor and the Treasurer 
The Vice-Chancellor will not sit m the 
Executive Council when his case is 
being discussed. I am sorry to say 
that malicious propaganda has been 
carried on by interested persons, and 
some hon. Members are not even 
willing to give a fair trial to the Vice- 
Chancellor. They consider that the 
appointment of the Reviewing Com
mittee is too severe a measure for the 
members of the staff who may have 
been possibly guilty of professional 
misconduct, and they would like the 
Vice-Chancellor to be relieved of his

responsibilities even when his case is 
being examined by the Solicitor* 
General or the Reviewing Committee. 
I ask the House: is this the way in 
which justice should be done? This 
raises a serious doubt in my mind as 
to whether they are really interested 
in the welfare of the university.

The only fault of the present Vice- 
Chancellor is that, in accordance with 
the decision of the former Executive
Council where the representative of 
the so-called group were also present,
he was heard by the Mudaliar Com
mittee. There was no lack of confi
dence in the present Vice-Clunceilor 
till the publication of the Mudaliar 
Committee Report. Some of the mis
guided students and interested teach
ers have now made him the scapegoat 
and have turned against him all the 
fury which was actually intended 
against the Mudaliar Comm’Uee 
What has he done to incur tha wrath 
of the people? As far as I kr.ow, .*.o 
charge has been levelled against him.

There has been a great deal of con
troversy about his appointment, and 
my Ministry has been accused of in
terfering with the administration of 
the university. Hon. Members have 
referred to the statement made by 
Dr. C P. Ramaswamy Aiyar at a 
court meeting. When this statement 
came to the notice of my Ministry, 
one of our Deputy Secretaries, Dr. 
Lakhani, wrote to Dr. C. P Rama
swamy Aiyar asking whetuet the 
statement was correctly r<'pcirt<»d. 
Sir, I am reading the letter which 
Dr. Aiyar wrote to the Ministry on 
4th May, 1956, in reply to Dr. 
Lakhani’s letter—long before Mudaliar 
Committee was appointed:

“I have just received your secret 
letter of 28th April and own *o a 
feeling of surprise and indignation. 
The so-called report is inaccurate 
and mischievous and designed to 
denigrate the Ministry of Educa
tion.

There was a meeting of the 
Executive Council at which I
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bad to mention the fact that I 
had communicated to the Presi
dent of India and to the Education 
Minister my resignation of the 
Vice-Chance llorghip of the 
Banaras Hindu University. It is 
also true teat Shri • Humayun 
Kabir and Dr. Saiyidain had both 
spoken highly of Dr. V. S. Jha in 
response to my request for sug
gestion. It was understood and 
taken for granted that the Exe
cutive Council in whom lay *ho 
right of choosing a panel should 
be given some sort of guidance 
and advice by the Vice-Chancellor 
as on previous occasions. I relied 
on the opinions of my good 
friends Humayun Kabir and Sai
yidain and told ihe Council in 
strict confidence that persoi a in 
whom I had full confidence had 
suggested Dr. Jha’s name and that 
I was willing to sponsor his choice 
though I was not personally 
acquainted with him ”

He further says—and tha< u. the 
root of the whole trouble:—

"I know that there is active 
canvassing going in favoai of Dr 
R. S. Tnpathi, th« Principal of 
the Arts College, and against all 
other candidates including Dr. Jha.
I have also made it plain that 
speaking personally and in view 
of the situation (political, party 
and personal) in the University, 
a Professor or Principal fr^m the 
ranks of the University stiff :s in 
my opinion unsuitable whatever 
his academic attainments' nwv b e ”

It is not a very happy statement 
about a University, but it is there 
Then he says

“Evidently the new? lia; leaked 
out from one of the members of 
the Executive Council and has 
been deliberately distributed and 
circulated with an ulterior pur
pose.”

Sir, I ought to tell the Kouae that 
this statement mentions many other 
things and the statement was signed. 
As far as the Minis cry Is concerned, 
when this matter was brought to the 
notice of the Ministry "We wrote to 
Dr. Aiyar, and after he contradicted 
this statement we did not want to pur
sue this matter further. I would like 
to read another paragraph from this 
very statement which mighv interest 
the House. This pa-agraph has been 
omitted from the statement which ws* 
circulated to the Members—I mean 
the pamphlet which was circulated 
and which has been quoted here.

Shri Slnhasan Singh (Gorakhpur): 
Sir, it would be berter if the whole 
speech of Dr Aiyar in which he made 
that statement is placed before the 
House, instead of reading a letter 
dated 4th May. This letter w is not 
given to the House when the Bill was 
originally before thi Hou>? Now 
that this matter has been brought up 
here, it would be m the interest of 
the House, I submit, if ■Ihe very speech 
of Dr. Aiyar is placed beCcrc* the 
House so Lhnt hon. Mimbeds will have 
a true picture of the position

Shri Braj Raj Singh: When the
Ministry was m possession of ih’S 
letter, why did it no* place it before 
the Select Committee which went into 
the matter very thoroughly?

Dr. K. L. Shrimall: I will explain 
that also. This let:er was marked 
‘secret’, and I wanted to conduit Dr. 
Aiyar before it could be placed before 
the House I thought it would nit be 
fair to Dr. Aivar if we placed it before 
the House without consulting him. 
We, therefore, wrote to Dr. Aiyei. 
He wrote back and said that we 
should not only place it before Parlia
ment, but we should give wide publi
city as far as possible. It was only 
after the Select Committee had prac
tically finished its work, it was only 
on the day of its last meeting or so 
that we had received the reply of 
Dr. Aiyar. I did not want to hide it 
from the Parliament, but from the
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point of view of propriety it was not 
proper that I should placi it before 
the House earlier.

Shri Sinhasan Singh: The speech of 
Dr. Aiyar was referred to in the 
House earlier Quotations were made 
from the pamphlet that was published. 
All relevant papers in the po.^ession 
of the hon Minister should li.ive bsen 
placed before the Select Committee 
and also before the House This letter 
was not even read out by the hon 
Minister when he replied to the 
earlier debate, nor was thr letter 
given to the Select Committee This 
letter has come at the lust This
letter is dated 4th May, 1956. r-.uch 
before the Mudaliar Committee came 
in or anything happened It should 
have been placed before the Select 
Committee. What I submit is. the 
whole speech of Dr. Aiyar should be 
placed before the House

Mr. Deputy-Speaker: The hon
Minister has given his explanation 
Whether it is acceptable to the hon 
Member or not, he has given whatever 
explanation he has got

Dr. K. L. Shrimali: My hon. friend 
Shri Humayun Kabir is here. I asked 
him what happened when Dr. C P. 
Ramaswamy Aiyar came He told me 
that Dr. Aiyar came to seek advice. I 
think it was his right to seek advice 
from any person he liked

The Minister of Scientlfio Research 
and Cultural Affairs (Shri Humayun
Kabir): I was not a member of the
Ministry at that time.

Dr. K. L. Shrlmali: Yes, he was not 
a member of the Ministry at that 
time—Shri Saiyidain was there. It 
was open to Dr. Aiyar to seek the 
advice of any person whether in the 
Government or outside, and it was 
also epen to these officers or people 
outside the Ministry +0 give such ad
vice as they liked. In fact, Shri 
Kabir told me that he had suggested 
along with the name of Dr. Jha one 
•r two other names. Perionally I

think there is nothing wrong in giv
ing this kind of advice, and it is wrong 
to call it interference in the admini
stration of the University.

I would, therefore, ’•equest the
House to examine the full facts in 
proper perspective and not be cairied 
away by false propaganda which is 
being carried on at the present mom
ent by interested persons. If the
hands of the Vice-Chaneellor are not 
clean, the Solicitor-General and the 
Reviewing Committee will take cog
nizance of this fact and will report to 
the Executive Committee. Let us not 
be prejudiced against him on the
basis of baseless rumours and vile 
propaganda

I shall now come to ■some of the 
Notes of Dissent. The hon Member 
Shri Vajpayee had suggested that 
some senior member of the Executive 
Council should become the Chairman 
of the Executive Council and Chair
manship of the Council should not 
tpso jacto devolve on the Vice- 
Chancellor I would like 10 sub
mit that this is the most extra
ordinary suggestion which has been 
made by the hon Member. In our 
country we have done enough to 
undermine the University authorities 
and if we accept this proposal the 
Vice-Chancellor will be reduced to a 
non-entity in the University. The 
office of the Vice-Chancellor should 
be considered as one of the highest 
office' in our countr>. As the chief 
executive head and the academic 
officer of the Umversitv, the Vice- 
Chancellor is the ex-officio Chairman 
of the Executive Council, the Standing 
Committee of the Academic Council 
and the Finance Committee. In the 
absence of the Chancellor and the 
Pro-Chancellor he also presides over 
the meetings of the Court. This 
practice is prevalent not only in our 
Universities but also in the Western 
Universities. The Vice-Chancellor 
has a highly strategic and even a very 
difficult position. He is to represent 
the University on numerous occasion?, 
preside at all sorts of functions, make



aanaros 1 SEPTEMBER 1968 Hindu Vnivertity 4014.
(Amendment) Bill4**3

speeches before all sort of as.emblies, 
represent the University on various 
committees and commissions and 
generally maintain the public rela
tion; of the institution. He has 
budgetary problems to face and some
times also expected to’ raise funds for 
the University. If you lower the 
position of the Vice-Chancellor as 
suggested by the hon. Member, would 
any person with self-respect take up 
this position of responsibility?

The hon. Member Shri Mahanty and 
some other Members have objected to 
the appointment of the Screening 
Committee—now called Reviewing 
Committee— and have suggested that 
this Committee wiil cast “ a criminal 
court” like shadow over the Univer
sity. The report of the Mudaliar 
Committee as well as the reports of 
ex-Vice-Chancellors have revealed 
how the intransigence of a small 
group has paralysed the academic 
life of the University and under
mined the University authorities. Is 
it not our duty to ret up a machinery 
which would examine the conduct of 
all those persons who by their pro
fessional misconduct have been 
responsible for the present state of 
affairs? Recently, there ha; been a 
court of enquiry to look into the con
duct of some civil servants in the high 
positions. If this can be done in the 
case of officers of the Government of 
India, I do not see any reason why it 
: hould not be done in the case of 
those persons who have been entrust
ed with the most important task of 
guiding the young generation and who 
have failed to discharge their 
responsibilities and have thus betray
ed the trust which was laid in them 
by the society.

IS him.

The members of the teaching staff 
will have full opportunity to present 
their case before this Reviewing Com
mittee as well as t'n* executive council 
and in this way the ends of social 
justice will be fully met. There 
should be no fear in the minds of 
these people who have been carrying

on their duties conscientiously and 
who are maintaining a high sense of 
professional integrity. The Reviewing 
Committee is concerned only with 
inose persons whose continuance in 
office is likely to be detrimental to the 
interest of the university.

The hon. Member Shri Khadilkar 
and some other hon. Members have 
sugge ted that the court should have 
been kept in abeyancc till a compre
hensive legislation of a permanent 
nature is enacted. If the Government 
had taken this action, hon. Members 
would have criticised us for not taking 
a drastic action. The Govern
ment have not su pended any univer
sity bodies but have only changed 
their powers and function?. The court 
has been a centre of intrigue during 
the last several years and therefore it 
was considered desirable that it 
should no more continue as a supreme 
governing body but should perform 
other duties and exercise such powers 
as may be a signed to it by the Visitor 
under this Act. It still retains the 
power to elect the Chancellor, Pro- 
Chancellor and the Treasurer. Even 
for a temporary period, I should not 
like the university to become com
pletely disassociated with the 
representative; of the departments, 
colleges, teachers and old students. 
The members of the C'mrt have been 
nominated and there is no risk of any 
factionism during <.his period.

The question ha; also been raised 
with regard to the provisiun of 
increasing the representation of the 
Members of Parliament. The situa
tion is that at present there are four 
Members of Parliament in the execu
tive council of the university, and 
these Members are inter alia ex-officio 
members of the court. In addition, 
there are three Members of Parlia
ment among the Visitor’s nominees on 
the court In the diaft Bill, there ip 
provision for three representatives of 
Parliament. Thus, altogether, there 
are ten Member; of Parliament on (he 
court consisting of 52 persons includ
ing the Pro-Chancellor. In my 
opinion, this provides full representa
tion to this august House and the
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other House. When this revised Bill 
conies before the House, the House 
can decide how many members of 
Parliament should b<» there on the 
court.

As regards regional rv»pr“?»ntation, 
I have already give", an assurance, 
and I would like to repeat it on the 
floor of the House that efforts will be 
made for the nomination of persons 
belonging to tho e reg’ons which have 
not been represented so far, as soon as 
suitable opportunity anse;:.

I would like to take the time of the 
House in giving briefly a picture of 
the univer ity as 11 exists at the 
present moment. The university is 
expected to be a self-governing com
munity, but at present, then, is no law 
and order. A small number of 
students who, I ha\o rca on to believe, 
are inspired by political parties and 
interested teacnero inside the univer
sity have taken law in their own 
hands.

Shri Bra] Raj Singh: Can we have 
the political partied names?

Shri Raghunath Singh (Varanasi): 
Socialist Party, P S 1*.

Dr. K. L. Shrimall: The hon Mem
ber knows bettei than myself. The 
effigies have been burnt Threats of 
burning the Vice-Chancellor alive if 
he does not leave tho university have 
been given. The residence of the 
Vice-Chancellor wa ■ surrounded for 
days together and r.ow the house of 
the Pro-Vice-Chancellor who is an 
old man—I am told he is about 76, 
and I do not know the exact date of 
bijth—is being surrounded by the 
students. Some students went to the 
Vice-Chancellor’s residence, removed 
the name-plate and have dec'ared 
that the Vice-Chancellor who had 
come to Delhi would not be permitted 
to go back to the university. Leaders 
of political parties have taken full 
advantage of the situation and are 
exploiting them for political ends 
without realising that these very 
methods would be used against them 
when they come into power.

Shri B n )  Raj Stack: May I t o o *  
the names of the leaders? 

Mr. Depsty-Speaker: Not neces
sarily here.

Dr. K. L. Shrimall: They have
addressed the meetings of the students 
and have asked them to carry on the 
agitation more vigorously and force
fully so that the Ordinance may be 
withdrawn and the Act may be 
thrown out.

On 14th August, the student leaders 
threatened the Vice-Chancellor that 
they would phy ically prevent him 
from hoisting the flag on the Indepen
dence Day. Hunger-strikes, torch
light processions, speeches full of 
threats, violence a:.d intimidation, 
loudspeakers and demon trations of 
nerve-rattling nature have become the 
normal feature of the university life. 
Do these incidents not indicate that 
the university has lost its arademic 
character and has become an arena 
of political strife? I? <uth happenings 
continue to recur in our university, is 
there not a danger tnat there will be 
a retreat of our civu >ation and we 
shall return to a state of barbarism?

The students o( Ayurvedic College 
are demanding the appointment of a 
person who is at pro ent employed 
with the Himachal Pradesh adminis
tration. I made a personal request to 
th" Health Minister to depute him but 
I have been u.forr.u.i that he is 
unwillmg to accept the pnncipalship 
of this college. What am I to do? 
How are we to meet such unrea on- 
able demands -if the students?

I would like to ask the House whe
ther by encouraging such tendencies 
among students we aie building up 
proper universftj *-tadit\on~. For the 
maintenance ^ot-^rcper university 
traditions, two things are essential: 
the spirit of liberalism and respect for 
ordinary procesae. of law. They are 
the root and branch of university life. 
If we allow the students to develop 
false ideas of freedom and encourage 
them to defy the university authori
ties we cut at the roots of university
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tradition. The Mudaliar Committee 
baa made some references to some 
undesirable activities of some of the 
students. The Committee had no 
intention to bring slur on the whole 
student community of the university. 
Some painful incidents* were brought 
to their notice by some respon ible 
persons, and they nave brought them 
to our notice not with a view to 
condemn the student community, but 
with a view to give them better 
guidance. The members of the com
mittee are interested in the future of 
the young generation as much as we 
are, and they are anxious that the 
university students may set up high 
moral standards so that they may be 
worthy of our noble heritage and 
culture.

The report alao contains some 
quotations from the memorandum 
submitted to the committee which 
contains the unfortunate references to 
eastern Uttar Pradesh. Thsre is no 

intention on the Dart of the committee 
to condemn the whoie of eastern Utlar 
Pradesh which is a part of our 
country—a v ita l and organic part. 
They only referred to a sm all group 
of people inside the umvei>ity who 
have not maintained high professional 
conduct and have brought discredit to 
the university.

I would, therefore, request the 
Hou e to consider this report and this 
Bill in their proper peispectno. The 
university is suffering from a chronic 
disease, and let u=; not do anything by 
word or deed to aggravate its nalady.

Mr.
moved:

Deputy-Speaker: Motion

"That the Bi'l further to amend 
the Banaras Hindu University 
Act. 1915, as reported by the 
Select Committee, be taken into 
con ideration” .

I have to point out that I have 
received about a dosen names of hon. 
Members. There might be others 
also..........

Shri B ftm m th  Stagh: Yes; we are 
also here.

Mr. Depaty-Speaker:........who bad
not sent their names but who may wish 
to speak. Altogether, we have got 
three hours, and there must be, on the 
whol£, I think two dozen Members. 
Even with the additional hour 
promised by 'he Speaker added, we 
’ ’l.ive four iioiii.'s at the most. Half 
a 1 '1 jut has already been taken up. 
'xuerefo: e, I request the hon. Members 
to be very brief so that a large 
number of Members mn_v be accom
modated. Could we put a limit of 
about 15 minutes for each Member, in 
the normal cour.e?

Several Hon. Members: Yes, yes.

Mr. Deputy-Speaker: That may be 
all right, becaujo, at this stage, 
perhaps all the controversy that we 
had during the first sta^e may not be 
opened again. Now, we can confine 
ourselve to the alterations made or 
those that ought to have been made 
and have not been made.

Shri Braj Raj Singh: The hon.
Minister has read a sioxy, and we 
have got to refer l'< it.

Shri T. B. Vlttal Rao (Khammam):
Which he .shoula not have noimally 
done.

Mr. Deputy-Speaker: It is not
necessary that whatt ver he has said 
hould be again r'-^erred to. While 

dealing with the provisions of this 
Bill, hon. Member* might make a 
passing reference to it, but that does 
not become an issue to be decided 
here by the Parliament We havfw 
now the provision > of th^ Bill and we 
have to look it.to them and see 
whether we can improvo upon them.

Shri Braj Raj Singh: We agree that 
we have to concentrate on the provi
sions of the Bill, but the hon. Minister 
h ~ • not chosen to do it.

Mr. Deputy-Speaker: I hope the
Members will not follow the same 
path.

Hindu University 40x8
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Shri Mahanty (Dhenkanal): In
view of tne observations made by the 
hon. Mini ter in regard to our 
minutes of dissent, I request that such 
Of us who have been named may be 
kindly provided an opportunity to 
reply.

Mr. Depnty-Speaker: Those who 
have an opportunity can speak cn that 
also.

Shri Asoka Mehta (Muzaffarpur): 
Mr. Deputy-Speaker, Sir, the situation 
that has developed m the Banaras 
Hindu University arid the problem 
that we are trying to resolve just now 
are of a nature where not only no 
partisan consideration can be shown, 
but no political att;tude can be taken. 
We are concerned with the welfare 
and the development of a major 
institution of learning ar.d I am sorry 
to find that not only there in the 
university, not only in the threat State 
in which the university is situated, 
but even in f 'r -  august House, 
tempers are rising and people are 
allowing themselve, to get divided. I 
believe for a variety of reasons, above 
all because whatever steps were 
necessary and corrective? need to be 
taken have been long delayed and this 
delay has resulted in the ossification 
of the differences and difficulties in 
that great institution of learning. It 
i: not very easy to bring about a 
change.

If a change is to bo brought about, 
the students as well as the teaching 
community there must realise that 
this House is not going to permit this 
kind of thing to cont!nue. We are 
anxiou that r.o injustice should be 
done. Injustice to an individual here 
and there to me is not as important as 
injustice to a ^reat institution of 
learning and to tens of thousands of 
students whore very life we seem to 
be playing with today.

I would like to invite attention to a 
statement which was recently issued 
by a number of citizens of Banaras, 
which includes someone who is very 
dear to me; and, I am sure a large 
number of Members of this House
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have the same deep respect and affec
tion for him. I Tefer to my esteemed 
friend, Mr. Achyut Patwardhan, who 
was a student as we I as a teacher of 
this univer ity. He hsd a very distin> 
guished career as a pubiic man. He 
has withdrawn from public life and 
he is living a kind of dedicated We 
completely away from tensions and 
turmoils. He is not interested in 
politic-, elections or anything of the 
kind. This is what he says:

"The situation 1:1 the Bannras 
Hindu University today and the 
manner in which ttie student 
demonstrators were conducting 
them: elves at present will
ultimately affect seriously their 
own larger interests. Any 
impartial observe: of the univer
sity and a friend of the students 
cannot help feeling that the 
affairs of Ihis in titution have 
been far from sat.'•factory for 
the last several years that nothing 
less than a drastic change ii 
called for. In so far as the 
Mudaliar Commission had also 
supported this finding, the tigna- 
tories find thenvseivet in substan
tial agreement with it, although 
they do not subscribe to every 
statement contained in the report. 
They are convinced that the 
Banaras Hindu University should 
be completely free from all 
influences of political parties; or, 
otherwise, the situation which is 
bad is likely to become worse. 
The signatories appeal, in conclu
sion, to tho e conrecled with the 
present situation in the university 
to stop all demonstrations and to 
free the university from the 
unhealthy atmosphere which it 
has been surcharged with in the 
last three or four weeks.”

I did not speak on the previous 
occasion. I thought it my duty on 
this occasion to raise my humble voice 
in support of the appeal that Achyut 
Patwardhan has made. I woald like 
to appeal to every section of this 
House to carry on this discussion in 
a manner whereby the situation will 
not only not get aggravated, but the
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student community and the teaching 
fraternity there will realise that as far 
*9 this House is concerned, this matter 
is not going to be viewed in any 
partisan manner, in any regional 
manner, but this matter is going to 
be viewed in a manner wherobv this 
great institution of learning can once 
again function in the manner in which 
everyone of us here wants it to func
tion.

Having said that, I do not agree 
with the hon. Ministet of Education. 
He seem; to feel that tlvro is a small
group wh'ch i . lur.ctiomng in an
intransigent manner. I do not know 
much about the university, but if it 
was merely a question of a small 
group functioning in an intransigent 
manner, your j'rctning committee or 
the reviewing committee probably 
would pluck out those undesirable 
element out of the body politic of 
the university But I have r< .id very 
■carefully the var.ou; papers that were 
laid before the Select Committee 
which the Select Committee, in their 
wisdom, have made them available to 
us. May I invite your attention to the 
letter which Dr. C. P. Ramaswami
Aiyar wrote to the Visitor? I am
reading from page 56, para 4:

“The background and persornel 
of the University, due to uncheck
ed and untowaul developments 
during several years are such that 
I have to devote eight or ten 
hours a day to routine, petty and 
often contentious- work of a taxing 
character. Unfortunately, there is 
no one else who couid adequately 
deal with the almost daily 
quarrels and intrigues amongst 
professors and their rubord'nate 
lecturers and tutorial and admini
strative staff. Furthermore, the 
University is divided into two >m 
fact three) irreccrcjlable narfes 
or groups, partly political and 
partly per onal in character, that 
seek, not only by open and 
unrestrained disputes among 
themselves, but also through 
engineering anonymous and other 
communications ano by other

means, to acquire influence in the 
various academic bodies of the 
University, e.g. the Executive 
Council, the Standing Committee 
and the Academic Council. All 
but a few of the highest grade of 
Professors and Readers are 
engaged in this unceasing and 
ignoble conflict to the obvious 
detriment of their legitimate 
duties toward; their students or 
in the direction of Research. 
Hardly any department in the 
University but has two groups 
which are constantly laying their 
respective complaints against each 
other . . ”

Mark the word, "all but a few” .

1 think whatever th« di ease, the 
disease is deep-seated ai.d police 
action is not goaig to end it I am 
afraid that, just as when the admini
stration in a State kieaks down, the 
Centre takes over the admini tration 
and >ou send a high-powered commis
sioner to be in charge of the State, 
that kind of approach is not going to 
work here. This university, if it is 
to be set right, will hdve to be tended 
very carefully. Under the Bill that 
has been brought before u , virtually 
the responsibility* has been taken up 
by the Visitor. If he fails, I am afraid 
we shall never be able to cleanse any 
stable.-, in any other university.

I vvouid like to remind the hon. 
Minister and to my fellow Members of 
this House about the heavy responsi
bility that lies on our shoulders. It is 
not that the Banaras Hindu University 
is the only erring university. It 
is a great university and thing* have 
gone wrong there. Now, thing may 
be wrong in many other universities 
also. We do not want to toucli the 
other universities if we can help that. 
By setting things riqbt in one univer
sity, we hope and tiust that in other 
univer ities, people will realise that 
this august body i.-, not going to keep 
quiet if anjone is going to piay with 
the destinies of the future generations 
of our people. Therefore, things In 
this univerjity will have to be

Hindu University 4022
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handled in a manner wheieby so far 
as the other universities are concern
ed, no police action and no Mudaliar 
Committees will be needed. If that is 
to be done, may I beg of the Educa
tion Minister not to show as if he 
would like to plead here for the Vice- 
Chancellor. I do not know the Vice- 
Chancellor. 1 have met him twice 
and that too v?ry very casually. 
Perhaps he is a very fine person. I 
have nothing against him. But if we 
want to set things right. Jet it not be 
a: if the Education M nister stands 
four square behind the Vice- 
Chancellor and the rest of the forces 
are going to wreck thu action of the 
Education Ministry and sabotage the 
support that he is bouan to gather. I 
think that is not a happy w ay of 
tackling the situation. 1 would appeal 
to the Vice-Chanci'!1or—his hand> 
ma> be very clean, his conscience may 
be very clear—but I would appeal to 
him to make it clear that he has no 
desire to remain. Let us make it 
possible for someone who would not 
be able to arouse this kind of anti- 
pathie and antagonisms to come m; a 
healing touch has to be applied; a 
Screening Committee has to be 
appointed; some people have to be 
removed. 1 do not know very much 
about it. But I want a different kind 
of approach, and an approach which is 
interested not so much in saying: this 
man is wrong, that niai js undesir
able, that man ha-, to go; because it 
is not that that we want That treat
ment would have been just and proper 
if there were only a few erring here 
and there and a vast majority of the 
teaching staff was behaving proper
ly. But that does not seem to be the 
case, as Mr. C. P. Ramaswami Ayyar 
has stated. If that h  so, a different 
approach is necessary. I am not con
cerned with amendments.

I am concerned with approach, 
because no matter what law you pass 
here, unless the right approach h 
provided, the laws are not going to 
bring about the changes that we 
desire there.

Secondly, I feel the students should 
be told that this House, and this 
H ou e ultimately means the people of 
India, will not tolerate any kind of 
demonstrations anJ excesses in which 
they are indulging. 1 would appeal 
to the Education Minister, and better 
still to the Leader of tbr> House, that 
he should invite a few Members of 
this Hou:e who command tne con
fidence of this House and command, I 
hope, at least evoke a certain amount 
of allegiance of the student com
munity there. Let that small group 
visit the University and convey to the 
Students our willingness to help them 
in every po sible way. If more money 
is needed, we will give them; if more 
hostels have to be given, we shall be 
the first to look into that. But we shall 
not permit the kind of things that a 
small section of the ttudents are 
indulging in. 1 would appeal to the 
other political partie: 1hat we should 
not trouble the waters in order to fish 
m them. There are enough troubles. 
In UP itself thcie aic enough. There 
is so much of mal-admmistration. 
there is so much of opportunity fcr 
an} one, any opposition g r o u p  that 
wants to build up a massive case 
against the administration. I say 
there is any amount of it there. Let 
us try to keep away from this pro
blem Let us try to contain it, contain 
it in a manner whereby we will not 
allow any political predilections to 
come into it. All that can be done 
provided the Minister himself approa
ches the problem in a manner whereby 
he will reduce, and not aggravate, the 
opposition that is there to some of the 
measures that he is supporting.

I do not know if I have been able 
to communicate my feelings to you. I 
have only one more point, and that 
is a very small point. Three Mem
bers of Parliament are to be there. It 
is suggested that the Speaker and the 
Chairman should nominate them. I do 
not agree. Seven of our distinguished 
colleagues have already been nomi
nated by the Visitor or by the Educa
tion Ministry. Three of oar colleagues, 
therefore, should be permitted to lye
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appointed by us. I have the greatest 
o f respect for the power of discrimina
tion and power of judgment of the 
Speaker. But knowing the importance 
of this, let us see with what wisdom, 
with what anxiety, -with what sense 
of carefulness this House will 
elect persons on that body. Let not 
that right and that responsibility be 
taken away from our shoulders and 
put on the shoulders of the Speaker. 
I have the greatest respect for the 
Speaker. But here we are on trial, 
and I would like that we should be 
permitted, before the bar of history 
where we are on trial, to see whether 
we come out of it successfully.

Shri Prabhat Kar (Hooghly): Mr. 
Deputy-Speaker, I am sorry to find the 
way in which the hon. Education 
Minister has placed the facts before 
the House. I quite realise the respon
sibility of the House and of the Mem
bers speaking on this Bill. The effect 
of it will be great repercussions in our 
national institutions. Knowing full 
well the situation, I am sure no single 
Member will try to speak in a way 
which will act as a matchstick to the 
gun powder. But, of all persons, the 
Education Minister, I am sorry to find, 
unnecessarily created a hitch in this 
discussion on this Bill. He wanted thi 
House to discuss this dispassionately 
and without any hitch. But I think 
his fling at the political parties was 
rather out of place. I am quite con
fident that all hon Members, whe
ther sitting on this side or that side 
of the House, are anxious that irres
pective of whatever has happened in 
the past in the University, we should 
all pull our weight together to see 
that it functions well, at least from 
right now. That is why we wanted 
to discuss this matter dispassionately. 
But I am sorry that the Government 
spokesmen, instead of using words 
which are necessary for this particular 
moment, used words which will cause 
great harm.

During the course of his speech he 
made some reference to the political 
parties. Some hon. Members imme
diately stood up to say that they are
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ot the PSP, SP and communist party. 
I would only like to draw the atten
tion of the House to the threat which 
was given by one of the members of 
the Congress party. I want fee House 
to remember that. So, it is not a ques
tion of political parties. It i8 a ques
tion of individuals, how they look at 
things. Here we are not to discuss 
this matter from any party angle. No 
one would like it. At least I can say 
for our party that we will not do it.

Here we will confine our discussion 
only to the provisions of this Act, to 
the changes that have been brought 
out by the Select Committee, whether 
they are going to improve the matter 
at this particular moment, instead of 
indulging in acrimonious debate bet
ween party factions or trying to 
strengthen the hands of the persons 
who want to create trouble in the 
Binaras Hindu University. That is 
not our approach. I for one can say 
that I at least will not approach this 
discussion from that angle.

Even considering that the situation 
m the Banaras Hindu University is 
not what it should be, I have not been 
able to get from the Ministry really 
whtit was the necessity of promulgat
ing the Ordinance, because from the 
10th of May to 11th August he has not 
been able to give anything that has 
happened in the Banaras Hindu Uni
versity which necessitated the promul
gation of the Ordinance. He has re
ferred to Sir C. P. Ramaswami 
Ayyar’s letter; he has referred to 
Pandit Govind Malaviya’s letter; he 
has referred to other things. But all 
these things refer to the incidents "of 
the years 1951, 1952, 1953 and 1954. 
What was the necessity of promulga
ting an Ordinance? What happened 
between May 9th and August 11th 
which necessitated the Government 
promulgating the Ordinance? Up till 
now those facts have not been placed 
before the House. I want to say that 
by promulgating the Ordinance Gov
ernment has already creatcd a bad 
situation which could have been 
avoided. It was not necessary to
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promulgate the Ordinance. As was 
stated by Shri Asoka Mehta, it is 
not by police action that you 
can change the whole adminis
tration; it requires a change of 
heart; it requires a different approach. 
That approach has not been made by 
the Government. After promulgating 
the Ordinance, the court has already 
been nominated. I have nothing to 
say against the persons who have 
been nominated there. But what was 
the necessity of immediately nominat
ing on the court, persons who have 
been elected from the representatives 
of the teachers. It has been admitted 
that there are factions. More than one 
—two or three groups—are there. 
Anyone of these persons might belong 
to one or the other group and natural
ly it will create a situation by which 
somebody will create the plea to again 
create an atmosphere which i.-, not 
congenial. There was no necessity of 
immediately nominating the members 
o f  the Court, because the Court for 
■all this time Hid not meet. The Court 
h now been reduced to an advisory 
body. According to the new Act, 
the Court is to advise the Visitor in 
respect of ony matter which may be 
referred to it for advice and to advise 
any authority of the University in 
respect of any matter which may be 
referred to the Court by such au
thority There is no function of the 
Court at present. There was no neces
sity of nominating the Court and 
nominating on the Court representa
tives from amongst teachers who have 
been charged of having formed into 
groups and who have been charged 
o f  having been for all those years 
source of all these troubles. There 
was no necessity, but yet the Govern
ment did it. The Government nomi
nated certain persons. Quite natural
ly, it may be the feeling of others 
that the Government wanted to give 
strength to some of the groups and that 
one of the groups had the backing of 
the Government. Naturally, if the 
other groups today come forward to 
create agitation they have got at least 
a genuine plea—I would say, if not
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a ground, a plea—to agitate over this 
matter. I would say that the Gov
ernment should not have nominated 
the Court. There was no necessity 
of nominating the Court immediately 
because there is no function of the 
Court existing today.

It has been said that so far as the 
Vice-Chancellor is concerned, he is a 
very ■efficient man. We have got 
nothing to say against him. So faT 
as he is concerned personally and his 
educational qualifications, we have got 
nothing to say. But today centring 
round him all these troubles are being 
created. So, it is necessary that in 
order to see that there is peace in the 
University, he may be requested to 
stand by in the interest of the Uni
versity. I would wish that he may 
be requested to stand by even if an 
unreasonable demand is made. It is 
necessary that one person should 
stand by. The hori. Minister knows 
the feeling of the hon. Members of 
the Select Committee in this particu
lar matter. I do not want to say any 
word about the Vice-Chancellor, but 
I want the Government to take note 
of the feeling of the people and it 
will be better and in the mtero t of 
the institution that the Government 
should make such a request to the 
Vice-Chancellor.

Then I feel that in the Act, even as 
it stands, there is a possibility of a 
misunderstanding amongst the persons 
connected with the Banaras Hindu 
University. As I said, there was no 
necessity of nominating persons. 
About the formation of the Court also, 
in the Fourteenth Statute of clause 7 
we find that the Court shall consist 
of the following members, namely : —

(a) the Chancellor, ex-officio,

(b) the Pro-Chancellor, ex-offido,

(0) the members of the Executive 
Council, ex-officio,

(d) two persons from the Depart
ments and Colleges of the
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University, nominated by the 
Visitor,

(e ) two persons from among the 
teachers of this University 
other than Professors, nomi
nated by the Visitor,

(f) five persons from among the 
old students at the University, 
nominated by the Visitor, etc. 
etc.

Now, if we go through the letter of 
Sir C. P. R&maswami Aiyar or the 
letter of Pandit Govind Malaviya, we 
will find that on the question of the 
activities of these groups who belong
ed to the teaching staff how, they 
have been trying to discredit one 01 
the other Vice-Chancellor. Now, to 
take some one of them in the Court 
and allow them to continue the intri
gue, 1 do not And any rhyme or 
reason. It has been said that they 
are nominated and therefore there is 
no chance of any factionalism. Even 
if they are nominated they belonged 
previously to one or the other group. 
They will be representatives of one or 
the other group. If they have been a 
party to all these things before, simply 
because they are nominated by Gov
ernment they will not have the same 
partisan attitude, I at least for one 
cannot believe. Rather, they will feel 
now that they have got the support of 
the Government and therefore if any
one of them is so nominated, they will 
carry on the same intrigue as they 
were carrying on before.

Then comes the question of the 
Selection Committee. Most of the 
troubles had arisen out of the activi
ties of the Selection Committee ;n 
appointing the leaching staff. There 
we wanted that in the Selection Com
mittee there will be no member of 
the Executive Council, because the 
Executive Council will have an oppor
tunity to sit over the decisions of the 
Selection Committee. After that if the 
Executive Council is unable to accept 
the recommendations made by the 
Committee, it shall record its reasons 
153 LSD—7.
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and submit the case to the Visitor 
for final orders. II the Selection Com
mittee includes a member of the 
Selection Committee, he will, while 
selecting, discuss certain things and 
will again sit over the decisions of the 
Selection Committee in the Executive 
Council. Therefore we suggested that 
in the Selection Committee there 
should be no member of the Executive 
Council because the Executive Coun
cil will have an opportunity to sit 
over the suggestions made by the 
Selection Committee and if there is 
any difference, in that case this matter 
will be referred to the Visitor whose 
decision shall be the final thing.

Then the next thing I would say is 
that in the formation of the Court, 
we find that there will be three 
Members of Parliament, two to be 
nominated by the Speaker of the 
House of the People from among the 
members thereof and one to be nomi
nated by the Chairman of the Council 
of States from among tho members 
thereof. As has already been stated, I 
would suggest that Members should be 
elected and here also particularly in 
view of the fact that the state of 
emergency exists today which has 
necessitated the promulgation of the 
Ordinance, it is necessary that more 
representatives from the Parliament 
should be in the Court to guide the 
working of the institution. In that 
case I would suggest that because you 
agree to the existence of an emergency 
and because the House has agreed 
with the steps taken by the Govern
ment with the promulgation of the 
Ordinance there should be more re
presentatives from the House and we 
would suggest that at least there 
should be 12 representatives—eight 
from the Lok Sabha and four from 
the Rajya Sabha—to be elected on th<? 
Court so that the House may have a 
proper control over the function of 
this University. I would also suggest 
that instead of having 29 members 
nominated by the Visitor, we should 
have 20 members and there should be 
at least one representative from the 
State Legislatures in this Court 
because this is an all-India body and
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there are charges—if not of provincia
lism, but some sort of charges— 
against some part of a State. At least 
because of the feeling and the senti
ments of the people I would like that 
one representative from the State 
Legislatures should also be in the 
Court 50 that the all-India character 
of the University can be established 
in the Court itself.

Then I would say that when the 
Government came before the House 
they had completed everything. Every 
course which was necessary they took 
and wanted the House to give sanc
tion to whatever they had done. This 
is not the way. There is a difference 
of opinion. It is not differehce of 
opinion between the Opposition and 
the ruling Party There is difference 
of opinion among the Members that 
belong to the ruling Party It is a 
matter which needs considerable 
thought. The Government should not 
have come before the House having 
completed every step. The Govern
ment should have taken the House 
into confidence before acting on the 
provisions of this Bill There I do not 
agree with the Government that it 
was necessary to nominate all the 
persons and to complete all the for
malities that were required under the 
Ordinance

Lastly, I am very glad that the 
Secreening Committee has now been 
changed to Reviewing Committee and 
the procedure that has been adopted 
is also very good. The only thing we 
would say is that the Government 
should at least tone down so that there 
may not be fear in the minds of any
body and although there may be a 
Reviewing Committee it is not the in
tention of the Government that 
because there was something—some 
report by some Vice-Chancellor on the 
teaching staff—their cases will be 
considered and an attempt will be 
made to victimise them because they 
held one or the other view which may 
not be the one which the Government 
would like. That type of statement 
should come. I hope, while replying

to the debate, the hon. Education 
Minister will tone down his feelings, 
because, I am afraid, the way he 
spoke just now is not going to create 
a situation which will be helpful to 
the University and to the country. 
Rather it will aggravate it, which, 
at least this House does not want. 
Every one really is sorry, I would say, 
for the state of affairs that is going 
on in the Banaras Hindu University.

Swarai Ramananda Tlrtha (Auran
gabad) : Mr. Deputy-Speaker, I was 
not present when the discussion on 
the Committee’s report took place in 
this House. I have gone through the 
Mudaliar Committee report and it has 
made me very sad because the acade
mic atmosphere in this great Univer
sity has been polluted and it has tost 
its glory and goodness. The disease 
seems to be too deep-rooted and there
fore, the approach to solve this pro
blem has to be also a well-considered 
one

I entirely agree with my hon. 
friend Shri Asoka Mehta, and I do 
not also think that it is merely a 
clique or a small group that has vitiat
ed the atmosphere in the University 
Something more deep-rooted, some
thing more objectionable, something 
more sinister has taken hold of the 
University It is a mental disease: 
may be a disease coming out of a 
certain feeling of frustration or the 
instigation or the encouragement given 
by certain sections, 1 do not know. 
But the manner 111 which this malady 
is going to be removed has to be 
somewhat different.

I am connected with educational 
institutions for over 25 /ears, very 
intimately connected with the conduct 
of such institutions Factions do arise. 
It is in the manner in which you deal 
with the staff and the students that 
the good or bad atmosphere in an 
educational institution can be main
tained. If you allow freedom and at 
the same time create a sense of res
ponsibility, the academic atmosphere
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is maintained and the institution 
flourishes. If you suppress that free
dom and handle the affairs, in an 
unrealistic manner, you spoil the 
whole thing.

1 would just like to- plead with the 
Education Minister and give him a 
very simple suggestion. I have no 
objection to the Screening committee 
or Reviewing committee or whatever 
he feels necessary. Let him have .! 
But, you wil] not be able to change 
the mind of the students by having 
recourse to these committees. I am 
quite clear about it. You will have to 
adopt a psychological approach. I 
have been looking to the atmosphere 
that is prevalent there. We are re
ceiving representations even now. I 
do not know what has happened to 
this University : to the professors, to 
the students, to those who are insti
gating the entire personnel there. Why 
should these people carry on propa
ganda amongst Members of Parlia
ment when this august body is giving 
its considered view to this problem’  
The remedy has to be drastic At 
the same time, it must be a softening 
one Therefore, I would more depend 
upon not an enactment of this type- 
it is necessary, let it go— but a loving 
approach made to the students so that 
they may realise their responsibility 
and create thjt kind of atmosphere 
which would ensure academic pro
gress

Something has been said about the 
Vice-Chancellor I have tried to un
derstand the proposition. Nothing can 
be said against any person. This 
House shall be the last to have to say 
anything about any person as such. 
But, 1 also feel that in the atmos
phere ’as it prevails at the present 
moment, if the Vice-Chancellor can 
himself vacate the place, so much the 
better. Because, he will be help
ing to smoothen the affairs and he will 
not be in the picture to influence the 
various processes of action and punish
ment which will be taken by the 
Screening committee. Let there be 
not an iota of doubt that there will

■4£J3

be a suspicion about his own bona 
fides in the mind of anybody who is 
going to be punished or tried or whose 
case is going to be scrutinised by the 
Reviewing committee. That seems to 
be necessary Of course, it is for him, 
and for the Education Minister to 
consider this suggestion.

It is good that this House has con- 
vlered the problem in a non-partisan 
way. That is welcome. 1 think the 
student world of India has to be told 
very clearly and all the political 
parties, including the one to which 1 
have the honour to belong, must make 
a solemn declaration that no student 
community in India will be exploited 
for political ends. Otherwise, no 
University will be able to retain its 
academic atmosphere. In my own 
institution, we have made it, not a 
written law, but a convention that no 
member of the staff will be even a 
primary member of any political 
party. He may hold any views. He 
is free to do that. He can give his 
own ideas to the students. Let the 
students be free. The House will be 
interested to know that though 1 
belong to and I hold the Gandhian 
philosophy dear and I am trying to 
understand it and follow it as best as 
I can, there is no bar in my institution 
for the students and the staff to un
derstand, lcam and also assimilate 
other philosophies, marxism etc. In 
the part of the country in which I 
have the opportunity to serve the 
people, most of the leaders of all poli
tical parties have been given by my 
institution: Marxists, Communists, 
Rovists, Gandhites. There is that free 
atmosphere There is no suppression 
of any ideology. Having done that, 
we find that the students are disci
plined, well-behaved and also well- 
meaning.

Sir, this is an interim measure, but 
the interim measure should be very 
short-lived and a well-thought out 
and a well-considered measure should 
follow. I hope this interim measure 
will serve the purpose for which it 
is being enacted and before tha
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[Swami Ramananda Tirtha] 
permanent measure comes, the acade
mic atmosphere in^tha university shall 
have been reimbursed.

Lastly, I support wholeheartedly 
and fully the suggestion made by Shri 
Asoka Mehta that some Members of 
this *august House should be persuad
ed to visit the university, and stay 
there as long as it is necessary and 
try to create a psychological change 
among the students and also amongst 
the staff. And then, if there are cer
tain elements who are not amenable to 
reason, who are.not amenable to pat
riotism and better sense, a punitive 
measure cag be adopted.

I have nothing more to say. It is 
with great sadness that I am partici
pating in this discussion. I have the 
honour to stay for some lime in the 
year at Banaras in my institution 
there, and it would be indeed a happy 
moment for me and a joy for me 
to see that the Banaras Hindu Uni
versity reverts to its original position.

Dr. Sushila Nayar (Jhansi)r The 
Banaras Hindu University has been a 
symbol of something great, and some
thing beautiful, and we have all 
looked at it frorti our early childhood 
with reverence and with love.' There
fore, it is natural that everyone of us 
here should feel deeply perturbed and 
unhappy at the way in which things 
and events have been moving in that 
university for a pretty long time.

It has been stated here that the vice- 
chancellor should vacate or that the 
Minister should make it clear that hn 
does not stand by the vice-chancellor.
I very humbly disagree with either of 
these statements, for the simple 
reason that it is not the vice-chancel
lor A, B or C that one has to contend 
against, but this idea which has got 
round in the Banaras Hindu University 
that it is possible to bully out one 
vice-chancellor after another; if one 
remembers that in that university a 
man x>f the eminence of Acharya 
Narendra Dev could be made to shed

tears, ope can very well imagine .what 
the state of affairs there must be. Jt 
is very necessary, therefore, that j,t 
be made clear in unmistakable terms 
to all concerned that they will not be 
able to push out any vice-chancellor 
by following the methods and the 
tactics that they have been adopting.

I have nothing to say for or against 
the present vice-chancellor. I have 
met him a few times, and 1 think he 
is a very able man, and I do not 
think anybody here has expressed any 
opinion or made any statement con
trary to this point of view. It has 
been stated that ho 1. the centre of 
trouble. It is not this vice-chancellor 
that has been the centre of trouble, 
but many before him have beeij the 
centres of trouble. The reason is that 
for too long, things have been allowed 
to drift. It was with the hope that 
by talking to people, by trying to be 
nice to people, good sense will ulti
mately prevail it was with this 
thought at the back of their minds that 
I presume one after the other, the 
authorities that were in charge 
did not take any drastic action and 
things were allowed to move from 
bad to worse. Ultimately, Govern
ment did wake up, and I am sorry 
that they took so long to wake up, but 
they did wake up, and they appoint
ed a committee, and when the report 
of that committee was received, it 
revealed a state of things so terrible 
that immediately action was consider
ed necessary

It has been asked why the ordin
ance was promulgated. I ask why 
the ordinance was not promulgated 
years ago. The question is that if 
things had been bad for such a long 
time, why a proper enactment was not 
brought before Parliament earlier. 
The"Minister has indicated in his re
marks that the Government were 
really not aware that things were so 
bad, till this report came before them. 
Reports had been reaching them, and 
reports had been reaching the ««"i 
of all of us that the situation was
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unhappy and things were bad, but that 
things had come to such a pass was 
realised only when the Mudaliar
Committee's report came. And it
was good that immediate action was 
taken, and this report was not allowed 
to thrust on the shelves of the Govern
ment offices as many other reports 
have had the fortune or the misfor
tune of doing.

Therefore, 1 am very glad that action 
has been taken at last, and as was 
stated earlier, a drastic remedy was 
necessary for this deep-seated malady, 
and this action of Government has 
provided that drastic remedy. There 
might be certain minor points in this 
Bill that might need change here and 
there. The Select Committee has done 
an excellent job, and at the end of 
prolonged sittings and strenous labour, 
they have produced a report that is 
before us I feel strongly that we 
should accept that report and we 
should impress upon the Education 
Minister that as early as possible a 
permanent measure be brought before 
this House. In that permanent 
measure, any other changes that may 
be necessary can be introduced.

It has been stated here that the 
students are misbehaving. I do not 
for one moment blame the students. 
Wherever any where students go 
wrong, or there is indiscipline, I think 
the blame for it has to be laid at the 
door of the teachers and not at the 
door of the students. It was also 
said that the hon. Minister while re
plying to the debate might have tone 
down his feelings in this matter. I do 
not see how any one can. He spoke 
with deep feelings and deep pain in 
his heart that the custodians of our 
children, the custodians of the future 
generations of India, should have so 
forgotten their duty, should have been 
so carried away by considerations of 
a very transient nature, that they 
have jeopardised the welfare and the 
future of these youngsters and led 
them into ways which are neither 
good for them, nor good for the Uni
varsity, nor good for the country as a 
whole.

16 hrs.

Sir, the University is a place of 
learning. Nobody should do anything 
to distract the attention of the boys 
and girls from the course of learning, 
so that they may prepare themselves 
for the responsibilities that are to 
fall upon their shoulders. What would 
any one say to those people, be they 
politicians, be they teachers, be they 
anybody, who would descend to 
the level of instigating the students 
into leading agitations, as is being done 
at Banaras, as has been done at 
Jaipui? And unless this evil is 
nipped 111 the bud, it is likely to go 
further. I most heartily welcome the 
suggestion that was made here a short 
while ago by an hon. Member that all 
political parties should take a solemn 
pledge that they will not use students 
for any political purposes, whether 
it be at the time of elections or 
whether it be at any other time like 
the occasion that arose at Jaipur or 
the occasion that is there at present 
at the Banaras Hindu University.

A healing touch is no doubt neces
sary. But how is that healing touch 
to be provided? A few Members of 
Parliament or few other well-wishers 
of the students can go and talk to the 
students for a short while. But the 
people who are to be constantly in 
touch with those students, the people 
who are to wield a permanent in
fluence over them are the teachers 
under whom they spend a few years, 
and the mast formative years of their 
lives. Therefore, it is very very 
necessary that those teachers be made 
to realise the folly ot their ways; and 
those of them who are prepared *to 
mend their ways, should certainly 
not be victimised, or humiliated in 
any way. But with regard to those 
who are not prepared tB do that and 
who will continue £n thefr undesirable 
ways, well, I am afraid it is necessary 
that action be talten against them acd 
the atmosphere set right I am glad, 
therefore, that the Reviewing Com
mittee is provided, and this Reviewing 
Committee will do the needful.



4039 Banoras 1 SEPTEMBER 1998 Hindu Uvtvm ity 4040
(Amendment) BUI

[Dr. Sushila Nayar]
Now, the question is, should the 

V ice -C h an cellor  b e  there w hen the 
rev iew in g  com m ittee does Its work?
I think it is absolutely necessary that 
at the moment there should be no 
changes made as a result of this agi
tational approach. Ultimately, when 
the whole atmosphere Is cleared, it 
may be time to make any necessary 
changes; and the Vice-Chancellor 
himself might be so tired and fagged 
out by the end of that time and so 
happy that things are at last restored 
to normal that a change, may be 
brought about, and probably that will 
be done But, Sir. any change at this 
moment which gives any one the im
pression that it is possible for them 
tb adopt an agitational approach and 
push out one Vice-Chancellor after 
another or make his life miserable 
will be a most unfortunate step, and 
nothing should be done to encourage 
such a feeling.

As for the Members of this House 
who are to serve on the Court, whe
ther they should be nominated 01 
elected is not a terribly important 
point from my point of view. In a 
way, I would welcome that we do not 
bring election in this question at all, 
for the simple reason that we want 
to keep this whole business of tho 
University completely above election 
canvassing and anything of that kind.

Shri Asoka Mehta said we are on 
trial. By all means, we are on trial 
But I do not think this is the appro
priate time to test our soundness of 
thinking or otherwise. I think there 
are plenty of opportunities when we 
can put ourselves on trial, and we 
will be put on trial. But at this 
moment-the one prime concern is not 
to test the soundness or otherwise of 
any particular person or groups of 
persons or even this august House, 
but to find out some method by which 
the affairs at the Banaras Hindu Uni
versity can be set right. And I feel. 
Sir, that can only be done if political 
considerations of all kinds, including 
elections of all kiads, at the moment

are kept aside and people who in flhe 
opinion of the Speaker and of the 
Chairman of Rajya Sabha—and in 
accordance with whatever other pro
visions have been made—will serve 
the purpose which they are intended 
to serve, should be put on that Court. 
However, if other people feel strong
ly that this is a matter for elections,
I do not have any particular objec
tion—although my preference is that 
the nomination that has been suggest
ed should be stuck to.

With these words I whole hearted- 
ly support the measure that tho hon. 
Minister-has placed before this House

Shri Khadilkar (Ahmednagar). Mr 
Deputy-Speaker, Sir, with your per
mission I would like to make a brief 
reference to the Enquiry Committee’s 
Report But before making any 
observation I would like to make one 
thing clear And that is that what
ever I say about the Report or the Bill 
is not intended in any way to en
courage the students who unfortun
ately are now showing, I feel, a
slightly mentally-deranged type of 
behaviour there, seeing from Press 
leports—I So not know exactly, what 
is going on there now.

But, db I said, I must briefly maki 
a mention of the Report for one 
reason; because, the report is a sort 
of diagnosis, and a remedy is sug
gested for curing a chronic disease 
(An Hon Member. Cancer) of a
malignant nature—I would put it that 
way.

Now, unfortunately, if we go
through the document, one fails to
understand how these people have 
approached the problem itself; 
because, the defect is in the whole 
approach. At the present moment, 
there are two types of approaches, as 
we see there. One is an ivory-tower 
academic approach, and the other is a 
bureaucratic approach. Unfortunately 
this measure, to a large extent, from 
the Government side reflects a
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bureaucratic approach. The mem
ber* of the Committee, naturally, 
were overburdened with a great sense 
of responsibility. And before mak
ing any further observations, I must 
say that I know there were elderly 
statesmen like Dr. Subbaroyan or an
other lady Member whose zeal for 
social work is well known. With all 
this, the whole approach is wrong. 
Because, wtiy was this chronic disease 
allowed to develop, and whose res
ponsibility is it? There is factional
ism, I know. The whole atmosphere 
is faction-ridden, and the academic 
life has been disturbed. In my opi
nion, it is not only a question of 
Banaras. It is a national waste 
Because, there arc people in this 
country who can hardly send their 
children to primary schools, leave 
aside colleges We are trying to invest, 
as we say, in human beings, or that it 
is human capital that we are deve
loping. And wp say that we have not 
enough resources to develop this 
potential energy of our country, 
that is there in the coming generation. 
On the other hand, I find we are 
handing over Rs. 50 lakhs to this Uni
versity and for the last five or six 
years rr fitters have been going from 
bad to worse. While making a diag
nosis, the Committee ought to have 
very frankly apportioned the blame. 
Why I sav this is because I find some 
evidence in the Radhakrishnan Com
mittee’s Report. I would not read 
from that Report and tax the House. 
But on page 462 of the Report, there' 
is a very significant observation. 
Even then the number had gone up. 
There was no hostel accommodation 
Things were disturbing. The Com
mittee has observed that all this is 
due mainly to the responsibility 
which the UP Government has failed 
to discharge or own. Therefore, the 
atmosphere is being poisoned due to 
overcrowding. That is one aspect.

Another aspect is this. After all 
when the Members of the Committee 
pass such a severe judgment on young 
students there, are they not their 
■on* or grand-sons? Have they ever 
considered this Aspect when they
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passed judgment of a criminal 
character on these people? Was it not 
fair, was it not their duty, to have 
waited ten times before apportioning 
blame. These are the boys and they 
are behaving in a way not to our 
liking. There may be some instances 
of gross mis-behaviour. But I feel 
that the Education Ministry and the 
Secretary to that Ministry who has 
come out recently with a very fine 
book where he has considered the 
socio-psychological approach to edu
cation, have failed to take stock of 
the whole position and leform it 
before publishing the report in such 
a way ‘that here is a disease; no doubt 
students are to blame’. But there are 
elders also who are equally responsi
ble for the present state of affairs 
Can you ever imagine that a Univer
sity like Banaras is an isolated thing0 
It must be judged in a particular 
social mileu. It cannot be isolated. 
There is factionalism everywhere. I 
do not defend students there or 
teachers. I do not defend their con
duct. I do not defend the growth of 
factionalism or certain teachers 
taking a partisan attitude. At the 
same time, if Government, who arc 
supposed to tell them whaf are their 
responsibilities, fail to take note of 
the surrounding conditions, I am 
afraid the diagnosis is essentially 
vitiated. Therefore, as soon as the 
Report was published, they were 
bound to resent. Let us understand 
them. Let us take a little under
standing approach. It is no use 
tarring the whole community in 
Banaras with the same brush; it is 
wrong.

With this Report in hand. Govern
ment ought to have thought, ‘Here is 
a case. A Committee of experts have 
investigated, given us the full diagno
sis, where they have failed to take 
note of the socio-pathological back
ground of the whole situation and 
suggested certain remedies’. Govern
ment in their wisdom thought that 
Ordinance was the remedy and as 
soon as Parliament was in session 
they would come with a new measure.
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I do not, for a moment, want to be 

goody-goody; 1 do not want to en
courage the students in this. But let 
us face the situation in a realistic 
way. And when I say ‘in a realistic 
way’, let us try to understand and 
feel, as the Select Committee at one 
tyme felt, that something is wrong 
and the approach is not correct. So 
it was suggested—if I mistake not— 
by our Chairman that some sort of a 
goodwill mission should go there and 
if it went there, it would definitely 
bring about a desired change in the 
atmosphere An eminent Doctor was 
heading the Committee. When you 
approach a patient, unless you know 
the background, unless you know his 
living conditions, unless you know 
whether proper nursing is there, 
whether there is somebody to give a 
little attention to the patient and take 
can- of the patient, you will not be 
able to give the proper treatment. If 
you forget these things and say: ‘All 
right. Here is a remedy suggested. 
All right. Prescription Have injunc
tion’ Ordinance and other things 
follow This type of symptomatic 
treatment is not going to bring about 
the desired results.

Let me warn the Education Minis
ter. Today we are in a fix. We can
not possibly say that would be against 
any sense of responsibility—that the 
behaviour of the students is such that 
we should defend it. It is indefen
sible. At the same time, what is the 
behaviour of the Education Ministry’  
They have got these two or three Uni
versities under their direct control 
What is their record? Let them for 
fi moment think: when we are wast
ing Rs. 50 lakhs on one University, 
and if this is the atmosphere, m any 
other country, the first and foremost 
thing that would be done would be 
that the department the Ministry— 
not the individual—would have been 
put on prosecution—not the students 

I am sometimes puzzled what has 
happened to this country. There are 
men o f public standing, eminent men 
with qualifications. They have not 
the moral courage, unfortunately, to

face facts and go to the students and 
tell them: *My young friends, here
you are going wrong way. You have 
got the best opportunity in your
lives. Let us. meet together’.

Is there a provision that the Vice- 
Chancellor occasionally summons the 
students and tries to understand them, 
their difficulties and other things? If 
that sort of understanding approach 
had been there, things would not 
have come to such a pass. While the 
farewell is there, there is fulsome 
praise for {he students; at the same 
time, there is a secret report to the 
■Government. This does not speak 
well of our public life; this does not 
speak well of men who are supposed 
to guide the destinies of the younger 
generation

This is a sorry state of affairs 
Therefore, I would humbly submit 
that while you have come with an 
emergency measure, do not go with 
the impression that now you have a 
weapon in hand to punish them. That 
sense of punitive punishment will not 
bring the desired results; only a sense 
that they must be approached in a 
tender manner, in a sensitive way so 
as to understand their mind, would 
bring about the desired results.

I submit that if Government are 
going to administer this measure in 
the spirit in which they have been 
acting so long and in a bureaucratic 
manner which reflects the whole psy
chology of the Government, they 
would fail to bring about the desired 
results. I would like to warn them 
here and now. I do not know the 
Vice-Chancellor. My hon friend, 
Shri Asoka Mehta, said just now that 
the whole atmosphere has to be 
changed. All right. There is a psy
chological reaction against the Vice- 
Chancellor. I am not concerned with 
this party or that. Why not remove 
him? This is a matter of treatment in 
a particular situation. It is not any 
way derogatory to the Vice-Chancel
lor because he has done something 
and he is not only responsible for all 
these things. I do not for a moment 
mintain that. But I wovld like to
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tell Government the sooner the Vice- 
Chancellor ig relieved of his duties, 
the better it would be in the interests 
of the University, the students as 
also the reputation of the Central 
Ministry of Edueatiwv

The second point is this. As I have 
said in my minute of dissent, In the 
present circumstances, in an emer
gency, keep it as an emergency 
measure. You cannot keep two 
things together, a sort of formal 
democratic body like the court round 
about and emergency measures. No, 
it Is wrong. Therefore, it would 
have been proper to suspend the 
Court for the time being, keep it in 
abeyance. Even if a function-less 
appendage was found necessary, it is 
entirely wrong to give representation 
to students, -teachers or departments 
because In the eyes of some sections 
they are naturally suspect.

And, thirdly—I will not take more 
than a couple of minutes, Sir.........

Mr. Deputy-Speaker: Only one
minute.

Shri Khadilkar: Thirdly, as 1 have 
said already, nominations have taken 
place and so we cannot possibly sug
gest alterations. But 1 do feel that 
this is not a salutary democratic 
principle that elected representatives 
are supposed to be nominated either 
by the Visitor or the Speaker. I have 
full faith in the fairness of our 
Speaker and of the Visitor. But you 
must lay down a certain tradition of 
democratic convention in our Parlia
mentary institutions. Therefore, I 
have suggested that it should be by 
election and the number should be 
increased.

With one word I will conclude. I 
have gone through the list of nomina
tions. Excuse me for saying this of 
the academicians that are there. They 
have a certain amount of rigidity, a 
aort of aloofness, a certain amount of 
academic arrogance as I would 
characterise, it with this attitude 
therefore, they would fail to meet the

situation, with an understanding 
approach I may humbly submit again 
that if you are going to maintain the 
Court, have some people from here. 
Because when we are discussing such 
matters and when we are vesting 
powers, we must have the fullest 
support of the House.

Recently, at Naini Tal. to avoid 
labour strikes, certain conventions 
were established. I would go like that 
to have them for the universities. So 
far as the younger generation is con
cerned, so far as the student genera
tion is concerned, we of all parties 
and sections of the House must reach 
an understanding and establish con
ventions so that in this human invest
ment on the coming generations not 
a nP will be wasted and we shall 
avoid all conflict, all strife and all 
factionalism. Let us try to build up 
educational institutions that would 
Jive to the highest ideals we have had 
so far before us.

Shri Ranga (Tenali): Mr. Deputy-
Speaker, Sir, one thing which seems 
to be harmless today is to criticise 
the Government because that will not 
upset the situation in Banaras. Pos
sibly, it may please a few  sections 
also which are so much agitated in 
Banaras and all around and also 
those who are interested in some of 
those friends. But, even then. I am 
not able to discover whether the Gov
ernment is blame-worthy.

Time and again, in this- House, so 
many of us have been complaining 
that the Government only appoints 
committees and then appoints sojjae 
other committees to examine those 
reports and later on appoints a high- 
power committee of the Cabinet to 
examine that second report and. 
thereafter, it delays taking any kind 
of action. And, it has been com
plained today also that for a large 
number of years Government has 
been sleeping. At long last, when 
Government awakens itself, and 
appoints a committee, possibly on the 
recommendation or on the suggestion 
of the present Vice-Chancellor, and
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(Shri Hangal 
as soon as the report was received 
by Government it took courage in 
both hands and gives publicity to the 
report and effect to it m the form of 
this Ordinance, then, also we begin to 
criticise the Government I do not 
find any kind of consistency On the 
other hand, I do really feel that this 
Government and the present Minister 
deserve congratulations from this
House and the other House also for 
the expeditious action they have
taken.

An Hon Member The whole
country (Interruption)

Shri Ranga: One hon friend says
after 7 years The greatest tragedy 
that befell the Banaras Hindu Uni
versity was the death of the revered 
national leader, Malaviyaji But, 
how long could that grand old man 
go on living for the sake of the Uni
versity7 He lived to a upe old age 
and he died nobly with all laurels It 
is the duty of the rest of us to try 
and see that this University is pro
perly looked after

It has been said that for a number 
of years thr University has been 
suffering from this malaise and so 
little has been done That is exactly 
the reason why this Government has 
taken this drastic action and we 
should congratulate the Government

My only difficulty is how to recon
cile myself to this means of Ordi
nance That is my real difficulty I 
made enquiries and I was told that 
the report was not ready The consi
deration of the report was not finish
ed before the last session was over 
and soon after that they had to take 
action as the next session was so far 
away In between, the opening 
dates for the University and the col
leges were coming on Therefore, 
some action had to be taken and the 
action was taken.

It does not matter if sometimes we 
have to make some sort of exception.

It is for the very same reason ws have 
made provision m the Constitution 
giving power to Government to pass
an Ordinance and then place it before 
the Houses Then it is before the bar 
of this House If we do not like that 
or their judgment in making the Ordi
nance, it is open to us to dismiss them 
Therefore, I am n#t inclined to find 
fault with Government for the action 
it has taken

Secondly, there is this question of 
the Vice-Chancellor and the staff I 
cannot be a party to blaming the stu
dents alone, nor can I be a party to 
blaming anybody for the matter of 
that specifically, either the students 
or the staff 01 the Vice-Chancelloi 
The whole lot of them, unfoitunatel) 
for themselves, have got Into this 
terrible muddle If this had been a 
tempoiaiy wrong one can understand, 
'd>ing so and so is blameworthy 
There is nothing special in thi;> kind 
ol malaise in the Banaras Hindu Uni- 
veisitj Every other University has 
been suffmng from this kind of 
malaise eithei to a lesser or a greater 
ckgiee At some stage or other, in 
some munnci or other, action has had 
to b< taken and it has fallen to the 
lot of the Banaras Hindu Umversit> 
that it had to be taken in this way

In one sense I am glad it could be 
taken in the case of this University 
becaust it would not be possible for 
anybody eithei in this country or out
side to accuse our Government eithei 
of partiality, on religious, political or 
various other grounds It is specially 
fitted for sueh treatment It is a 
national University par excellence 
My own nephew studied there; my 
niece studied there; In every one of 
the families of the South you will find 
one or other young man or woman 
who had had the privilege of study 
ing in the Banaras Hindu University 
For the last 35 years or more we 
have been claiming it as our real 
national University Therefore, if any 
University can possibly stand this 
kind of operation, it is the Banaras
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Hindu University alone that could 
have stood it and it is standing it. 
Therefore, I am glad that it has fallen 
to the lot of the Banaras Hindu Uni
versity and not to a smaller or a 
weaker University to bear this kind 
of operation.

Next I am not anxious that any of 
the members of the staff should come 
to be punished. It would be a blot 
on the community, on the record of 
educational institutions in our country, 
that we would have to go and ask any 
one of the members of the staff of 
the Banaras Hindu University to leave 
that University in bad odour. Nor 
would I like that kind of suggestion 
that is being made by a good number 
of our hon Members that the Vice- 
Chancellor should be sent away. It 
would not speak well of us. There
fore. I was not so very happy about 
this Revising Committee either. If 
any action were to be taken I would 
really like Government to accept the 
suggestion that these people be given 
a chance and let them behcue them
selves well to the satisfaction of the 
whole nation If within the next one 
or two years their behaviour is quite 
.satisfactory, we will retain them. 
Otherwise we would content ourselves 
with sending some of them We will 
not send them but in the interest of 
the cause of education in this country, 
we will tell them, ‘please offer your 
resignations’. If any assistance is to 
be given to them by Government in 
order to provide for them, we shall 
seek for them honourable places m 
other Universities, and Government 
would be willing to use their good 
offices with the other Universities to 
accommodate these people. That 
would have been the best possible 
solution but that could not be done. 
Therefore, the present solution that is 
offered here is really good. It gives every 
possible protection, double protection 
or even treble protection for these 
people. Inspite of it, 1 would like the 
hon. Minister to appeal to the Prime 
Minister as well as to the President 
o f our Republic not merely as a Minis
ter but as the head of the university

administration from the side of the 
Government, as Minister of Education, 
to use their good offices with the- 
staff as well as the Vice-Chancellor 
and suggest to them with all respect 
due to an educationist that they should 
think about it by themselves, about 
the resignations. How they do it, in 
what diplomatic manner they do it is 
another matter. Instead of that, hav
ing to ask these eminent deans of 
faculties, heads of departments and 
great professors and experienced lec
turers to go before a reviewing com
mittee and to let their fate be gover
ned by the decisions of that committee 
would not be becoming of either our 
Ministry or of our Government or of 
anybody, even of the University. You 
will be setting up a bad precedent. 
Unfortunately, because we must have 
some kind of statutory provision, this 
is the best that could be thought of 
but over and above this, I would like 
the Visitor—I hope I may say some
thing although it is the convention 
that we are not expected to say any
thing against him—in whose person 
we have an Indian who is respected 
and known for his saintliness, apart 
from all the other great qualities of 
his to send for these people and meet 
them directly and put it up to them. 
Let the Government strengthen the 
hands of the Visitor by offering to 
provide equally honourable place in 
other universities for such of the pro
fessors, readers, lecturers and others 
who would be good enough to offer 
their resignations from this university 
so that the word will go to all the 
educationists all over India that no 
educationist need have the fear of 
such things as dismissal from a great 
and eminent educational institution 
like this.

Having said this, I would have very 
much liked my hon. friend, the Minis
ter of Education, to have agreed to 
incorporate a provision here, not 
immediately here and now but when 
the next appropriate stage comes, for 
the appointment of these various peo
ple in different categories on the 
court. Instead of nominating seven 
eminent Members of Parliament on

Hindu University 4050
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•the responsibility of the Government 
alone, he should be willing to let Par
liament itself elect those seven peo
ple also, in addition to the three Who 
are proposed. I wish to congratulate 
him also on the readiness with which 
he, has accepted the suggestion made 
by my hon. friend, Shri Asoka Mehta 
that even in regard to these three 
Members, if he so desires, he would 
be willing to let them be elected by 
the House. It would be in the fitness 
of things for our Speaker as well as 
the Chairman to let this thing be done 
by Parliament itself. When these 
people go to the Banaras Hindu Uni
versity, all those who are interested 
m it would know that these ten gen
tlemen are coming there as the elected 
representatives of the sovereign Par
liament in this country.

I wish to say a word in regard to 
the tragedy that has befallen us 
through the death of our great 
national leader and revered friend, 
Maulana Abul Kalam Azad. If only 
he had been alive today and if he had 
an opportunity of standing by my hon 
friend, his hands would have been 
Strengthened and our hands would 
have been strengthened and we would 
have had the confidence that the great 
institution that was founded by the 
other national leader, Pandit Madan 
Mohan Malaviya, is now being put 
again on an even keel by the equally 
eminent national leader, Maulana 
Abul Kalam Azad. But that harsh 
task has befallen on the young 
shoulders of my hon friend and I 
wish to congratulate him for having 
had the courage to have done what 
he has done and also for having had 
the generosity in accepting the sugges
tions that were made in the Select 
Committee in regard to the reviewing 
committee and various other things.

In conclusion, I would like to make 
only a small suggestion. Let him not 
take this in such a personal manner 
and look at the Vice-Chancellor as a 
personal question. We all ought to 
be interested as much in the Vice- 
Chancellor as he is and we would all

like to maintain. the prestige of Ihe 
Vice-Chancellorship and also the
present incumbent. Let not that 
Vice-Chancellor and let not this 
Minister have a feeling that anyone 
of us have any kind of a hard feeling 
about him. On the other hand, I do 
really think that the Vice-Chancellor 
deserves a word of support and praise 
that during his tenure somehow or the 
other he has been able to persuade 
the Government to exercise its power 
in order to take this power in such 
a way that this situation has come to 
pause. I wish to appeal to the stu
dents, professors, staff and the general 
public of Banaras by saying only this 
that Banaras 'is being looked upon 
by all of us as a holy place not only 
for the Hindus but for the educationists 
ail over India As an educationist I 
wish to appeal to them to rise to the 
occasion and agree with us and 
sympathise with us in this very hard 
task that we have had to shoulder 
on this particular occasion and support 
and sustain us in our sincere and 
genuine effort by seeing that the 
Banaras Hindu University really 
comes back again into its own as It 
used to be in the days of Pandit 
Madan Mohan Malaviya

Shri Siva Raj (Chingleput—Reser
ved—Sch. Castes): Sir, the Mudaliar 
Committee has made three points in 
the report. The first is that a uni
versity cannot be run in the manner 
it should be merely by Acts, Statutes, 
Ordinances and regulations. The real 
success of the university depends upon 
the personnel and professors and the 
teachers who have got to do every 
day their work in the university. That 
is one of the main points.

This idea of a university has been 
exemplified years ago in India. The 
creation of the Nalanda University 
and the world-wide reputation that it 
enjoyed were due to the fact that it 
had among its professors men o f  very 
high moral stature and culture. No 
education is worth the name unless it 
had a moral background and there 
were such people that carried on the



work of the Nalanda University which 
had attracted thousands of people from 
all over the East and probably from 
the West, making provision for more 
than 1,500 students in a cool and clear 
atmosphere, untarnished by political 
struggles and communal struggles and 
unaffected by professional jealousies. 
On the other hand, it was based on 
a moral background and conducted in 
a very cool and calm atmosphere. I 
personally think that it was due to 
the influence and thought that was 
prevailing at that period owing to 
the teachings of Lord Buddha. So 
far as that ideal is concerned, I wish 
we were able to realise and recapture 
those ideals for India once again so 
that we can get back the name that 
we earned in the old days.

But unfortunately, this University 
starts with the word ‘Hindu.’ The 
Banaras Hindu University seems to 
lay emphasis on the word ‘Hindu’ and 
it is a peculiar feature of U.P. which 
seems to supply the core of the Union 
Government that it has also got 
ano.ther communal university—the
Aligarh Muslim University. One seems 
to be a reaction to the other. Hie 
moment people thought that it was a 
Hindu University, then all the affairs 
of the university had been made duly 
a matter for the Hindus, and more 
particularly a matter of the top class 
Hindus, who happen to be what we 
call the Brahmins, in this area. TTiey 
claim all the monopoly of intelligence! 
all the monopoly of character and all 
the monopoly of knowledge. It is 
such people that have been in control 
of the affairs of the university, and 
what is its fate today? Its affairs are 
being bandied about in the streets of 
Banaras if not in the streets of Delhi.

Pandit Govind Malaviya (Sultan- 
pur): May I say that if the hon.
Member will look into the facts, he 
will find that that has never been so?

Shri Siva Raj: I do not belong for
tunately to U.P. I come far down 
from the South. Otherwise, I would 
be caught in this mesh of passion. I 
am trying to speak and appeal to
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members in a dispassionate manner 
and my hon. friend is drawing me into- 
a controversy.

Secondly, the committee has come 
to the conclusion that it is an emer
gency, an emergency of a critical 
nature, that the canker has set in and 
is of a cancerous nature. What else 
would anybody who wants to rectify 
the disease do except adopt a surgical 
remedy which I believe the hon. 
Education Minister has done in this- 
case? But my surprise is that it has 
not been done earlier. Somebody 
asked: “all these six years or seven 
years the Government was in the 
know of things, why did they not 
move”? I personally think there was 
a reason. Unfortunately this Univer
sity is called the Banaras Hindu Uni
versity, and the Education Ministry, 
unfortunately, was in the hands of a 
Muslim gentleman. If today there is 
so much agitation and pressure against 
a Hindu Minister, Dr. Shrimali, I am 
afraid the whole of U.P. would have 
risen in arms against the late 
Maulana Azad if he had taken strong 
action. That is my explanation. That 
is an unfortunate fact which one has 
to face in this country.

I did not have an opportunity to< 
speak on the day when the motion 
was brought for referring the Bill to 
a Select Committee, but I think there 
was no cause for referring this Bill 
to the Select Committee at all, be
cause this Bill is based on the Ordin
ance which is again based in its turn 
upon the report of the Mudaliar Com
mittee. I do not know what pressure 
or pressure group operated upon the 
Education Minister to agree to refer 
the Bill to a Select Committee, and 1 
hope the Select Committee, in intro
ducing the two or three major 
changes, have not whittled down the 
force and the value of the original 
provisions of the Bill. I shall be satis
fied if the Education Minister could 
leil me that these changes, the major 
changes as he called them, made by 
the Select Committee will not take 
away the effect and the real nature

1 SEPTEMBER 1956
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o f the original Bill, that is to take 
immediate action

I have listened very carefully to 
the very appealing speech of Shri 
Asoka Mehta and other hon Mem
bers All that they do is to make an 
approach without action There are 
are occasions when one can make 
-a friendly approach, therfc sfre 
occasions when one can make 
arrogant approach as somebody sug
gested, and there are other occasions 
when people make what I call an 
appeasement approach Some of the 
speeches that were made here today 
seem to be of the last-mentioned 
character, and it is a policy of appease
ment which some of our friends want 
to follow I think it is very danger
ous m matters educational, particular
ly m handling the younger generation
I personally think that the whole 
thing calls foi actionj and immediate 
action, and that is what was exactly 
done by the Education Minister and 
it is the first time I suppose that I join 
with my hon friend Shri Ranga—we 
are generally on opposite sides— in 
congratulating the Education Minister 
on taking verv strong action

One thing more I would request 
the Education Minister to bring foi - 
ward this consolidated Bill as eailv 
as he can That will be the real 
place where we can set right all the 
ills and the defects that have crept 
into the Banaras Hindu University
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ir X.V. HTH ĤTT t  1 ^  0

T^rr Jjo 'ft® ’T^nrfl? t  ^  ^3 fTr^
W T T  ^TT | * J  TPT ^ F fr> T  *T 5 o  f t ®

s rr f t r s  ? 1 1 * T n  ^ j t t
spl 7^ fft VPTVt *TW *iI"i*i jft
3fTq-»ft I ^  ^  f S i  3STT t  I ??T 
y iffT'iT7, 5»^7t fVtft̂ - % R

jto cft-o apT ■& jfw  fatrr w  t  1 

&&T JTo <fto »T ^  5ft*T >ft t  I m *  
JT» 'fto ^T 'TT*T 'T fH^i 3fPTT 5T 
fffrTT I

f^ rj *pffaf%Zt f^ |fd R  ^T
*T?̂ T % \ V f3RT# f t  f  tftr f3PH 
^  f  W  ^  if ^t*JJ5H t  I * *  
^ > r f t f t  *Ft W R I ^  *fttft 5Tn 
| f «ft f j r ^  fa  v t w m r  v t
«ft ^  tft* %» €to

( Teiaug ) ?nrrfir ‘ fapr *r r̂s[-
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*H * ff *  fcfT 3  w p f t f t w  < T F ft5 H  

*jw ra €t, vrf^nr ?*n-
q5TT 1 s rrs r q f o r i% ; f t  %  
w  3 1 1

a w  f f ^ R T H  *  7 T 3 F ftf? w  r n ^ n r  

^  arm ^  ?ft f f * j  ^ ? ffa f^ t *nr 
^ • f t a f a f o r t  * r  « m r ^  1 ^  % 
*r^r 5J?r?T fasrnff ^  n t 1 f ^  
f f a r f a s t  *  s r e s  ^ m x
f f^  1 ^1 VT HTH ^5^?T f w  i
3>Pm *fT3f ’m«£l<n»i VT W*W Hft ^ I 
5TT3T f « . W  VT *TO*T I  I SPRT f W t

f f ^ H  v t  s r r s n f r  «fr, fa - f ra n  
fWrl»ra> % *Tf*mr ^  3rrr?r «ft 1
f^ S c TR  SW  ?5 #  f^ f t T R
f i T m  «rr a t  f ^ n f v r t  * t  t f t  * r r  1 
t  'HPStSTC t  STTt I 3 ^  *ft?ft r̂rzft I 
^ n r  ^pSj PPTT I ^ p M  STT3T STTr^tvR’ 
Vt 3PfT<T | I 55TT5T T̂̂ TfT *Tf | far
W T^ft % 5fp? ff^fPTH «FT f^VFT f t  I 

sPTT̂ r t f t  ? P R  f W « f ?  z f^ t  ?W5T?t |  r*P 
*JT«?t?PT f t  i?WTTT tnp upr * tm  ?, ?ft 
if f  ^3T «H f^ f | I STT3T eft f *  q*T
fs re rrfa n ft ^  w t < t w m t  I  s f t  f r ^ r  i t ,  
s rm  ^  i r k  fa ? rm  *  ^ r f t  f j f t a f t r f z t f t  

% fasn faq t st s tft f t  1 |  m
% m  Vf?TT 'TSrTT ^ fv  ^?T ?TV 3TH 
f a s r R  "FT *TR r*T  I  ^ R T T  WT f f p j  

f w ^ R T M q  *  CRT <TnTf « r r f  % 

W* t  I sfft- 5TT*TC f t  f*T ^
r ^  fa ^ rfa srm  ?t q̂ TT h >h < 3<t 
f w  f \ f 3 R T *  5Tm fa^TT f t  I f5P=r% 

V t  * A t

S lf^ S T  f t  I f a s f t  f f o t f f f g l  * t
srfirasT 3* 1%  i z  t o  « f t r  * m < d t  $  
* ft  | 1 *£torf%€t srfttssr eft ??r $  
|  f v  ^ a %  *T 5 $  f^ « rn t f f  f H v #  1

a rc  f f f  ^  ^  $  n t  5 ^  %
tfTC Vf?n q^5tT | fip ft[5IT ^  fJ f 
*wq?9T f t  ^  $ 1 

153 LSD—flf

f ^  faM fW M V  ^  t^T %5T
* t r t  1 1 w  5nfnT«RTf5rH- % ftm
« rtr « ^ f ^nrr T f  w  <tt 12Tf ^ t t  
<rt «mnfhr ^t % w r  ^  «nrwr jut i

^cTT W  I T O T  *HTT— T O T  »PTT I
« m  p r  t^ p t  v tm ^ r  *  f w
9TRTT ?ft T̂f Ti<, *TT̂T ft  ^idl I
ar? w rft v t «rr 'Srrarr 1
f̂ TfTSTT ^ T  'R tt VT aft ? rTft ^ I^ t 
X IM ^ H  p fT  ?Tf «T5S5T |?JT I *P R  5TTT- 

f t^  v  arK t f t  s ^ ? r *t <F*T
^  v t n f t  eft f t  *r=pm 1 1 ^ r q  

V* 't i*  vV w  t  m fv  
5T f t  * f lr  f f ^ j ^ f ^ T J t  v t  ^ rfc f f t  I

wnpfhr H c w r: 5ft ^
^ p t  f3 5  ^ T  •jft SRRT^t «ft ’

«rt t^ tto  f « f  : 3f3T irm ^ r ^ t 
v tw r t^ T T ft^ tT ift  ir k ^ r q r^ r m  
ft^r eft ^ f t ^  w  ^ m f t  v t

f^ TT I i f f  VPT TTETTfTR'ipT ^ t 
V fT«T *( ^ f̂ ETT %  5»T ^ m ft I WYK 
* TR ^ T  ff^PT ^ i^ f% ^ t % ^  ^
f  Si 5TFPTT ^ Tf^  | eft fJT ^ T  ^
^ F T  W fr  V Tf^ ( Vt W 'H f t  TC
TtcPT ^  W T T.R^T I VR- 3ft *5^lfHi|< 
^ € t  ^ t i f f  f ^  % P=TTT
frq t^ v w t t  ^ f f i r  ^ ffft v  f̂ rq
+<Ĥ > Vt 5TcT ^ t ??T% ^  f^^R TTvnT
«pt 3ft jfrr^  «rr, <rarvr ^ft ««< h  *n 
^ n F t « rv t  ^nrr 1 v r fW  ? tt »mt 1 
m s re rtiT ffT ^  ^n^r,
«rt $ 3rr?r ?ft»ft *fr qf vf^' 
f% j? f v t r h  ffp j ^ ftw Rrzt ^ f t  ^jft- 
?rf%zt § 1 5rt»r « m  v t ^ *  
w f? t ^3pr % «rf^  t  fv  
^ f ? n ? r  ^ ^ i q ^ i r f f r T m f v ^ n t  

^ t % 5Tf » r r^  ^ f<̂  f* TR  ftr?m ff
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<WT fipg f ^ P rT O H 5  3rr^T?ft 
ftrwT'TT?  ̂ 1 fepw ftw nr f>r s * *
«rr 1 <Rr̂ T 3r«r *m *ff it %wt 
TOT fanor*ff ^  irmfxv ^  3

v s m  <tn€ n  1 fare ?r*rar hth-M  
TTtfffsuR 3ft 

*f fa^fsraTsra- % ^  Prar»ff
|tr fa^ft# fcr % 4î % 3tr *ft, 

»ft«ft s t f t  1 =Fry? ff?|¥?rR #
5«jkt foWprargrcr #  t  *r 1

'cW V *ld
ft  Tft ?h w  *t mrfa *tfrrr
«ft •? VfT ^ fa  5*1 H TTf̂ PTPTZ % ^RFT
snftH5T ftff I  I ffaT
mt%t 1 $• ?ft qrfsnrm? *t ^  sn for?*  

f  1 <*fasr #  n̂rsraT | fa  stnrr
’Trf’T'RPT 3FTf TT ft f̂t
WS3H t  I fawt V Wll?t41H£ 
^FT ft̂ T V 'ilfH*1? ft^T 5THT 
€tv ^ t  |  1 snrr ft m *nrt 
sfrft *t ?prer srr̂ T ftar i  1 ^  

nfr ?r ^  |  mforsFT ^  
^ t% t 1 mfot^iijd 5pct 'd,i<tii 

5 # k h  ffar ^rfftr 1

t o  w  sin  ^t
m fw r qrr ................

'WTW4M JTjrtrsr : w t  Hunto 
t^r f w  3  $Tc*T *FT ?

T T O  : 3ft ^ t ,  ssnfj- *j£
w i  ^ i t  1

w o r n  «qrtw : ?ft arrft m 1

17-01 hr*.

IMPORT LICENCES FOR NEWS
PRINT AND PRICES OF PAPER*

Mr. Deputy-Speaker: The House
will now take up the half-an-hour 
discussion.

Shri V. P. Nayar (Quilon); I 
wish to raise only three points in 
today’s discussion, viz., misuse of 
licences by importers of newsprint, 
lack of control over price of indigen
ous paper and lastly the need strictly 
to control imported newsprint and 
paper.

In answer to two of my questions 
on the 11th of this month, the hon. 
Minister did not reveal the exact 
state of affairs and I thought the 
answers were either incomplete or 
evasive. In one case, I was convinced 
that the answer was wrong. I asked 
a specific question about the profits 
of the industry and in fact, gave him 
the index of profit, as I know. But 
then he said in reply that it is not as
ll the entire industry has made the 
highest profit. I would like to take up 
this point first, because I have some 
figures

The hon. Minister seemed to be 
under the impression that paper was 
not an industry which had made the 
highest profit, while the figures collec
ted from the Ministry of Finance and 
published in the Eastern Economist 
reveal an entirely different picture. 
The figures do not Include the figures 
for 1956-57, but figures for 15 years 
from 1941 and I find that in the listed 
industries, namely, jute, cotton, iron 
and steel, tea, sugar, paper, gold and 
cement and all other industries, paper 
touched the highest index; it is about 
747-8 with 1939 as 100. The general 
index for all industries is only 334.3. 
In the case of jute, it came only to 
277*5, in iron and steel 807*9, In tea 
183-1 and in gold 200*4. So, these

* Half-an-hour discussion.




